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आदेश/O R D E R 
 
 
 

PER NARENDRA KUMAR BILLAIYA, AM: 
 

This appeal by the assessee is preferred against the order of the 

ld. CIT (Exemptions), Mumbai [hereinafter ‘the ld. CIT(E)’] dated 

18/12/2024, by which the ld. CIT(E) rejected the application for grant 

of registration u/s 12AB of the Act. 

2. On perusal of the order, we find that the ld. CIT(E) called for 

certain documents/details which were not fully furnished by the 

assessee, thought the assessee sought adjournment from time to time. 

On receiving no full compliance, the ld. CIT(E) rejected the 

application.  

3. In the interest of justice, we restore the issue to the file of the ld. 

CIT(E). The assessee is directed to avail this second opportunity and 

comply with the notices of the ld. CIT(E), furnish all the related 
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documents and the ld. CIT(E) is directed to decide the application after 

affording reasonable and adequate opportunity of being heard to the 

assessee.  

4.  In the result, appeal of the assessee is allowed for statistical 

purposes.  

Order pronounced in the Court on 25th March, 2025 at Mumbai. 
        

  

 
(MS. KAVITHA RAJAGOPAL)                            (NARENDRA KUMAR BILLAIYA)                    
JUDICIAL MEMBER                                 ACCOUNTANT MEMBER                             
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*SC SrPs*SC SrPs*SC SrPs*SC SrPs    
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